
St. Vs. Himanshu & ors. 
FIR No. 784/2015, U/s 392/394/411/34 IPC 
PS Alipur 

19.06.2021 

In Court through Video Conferencing 
In view of corona pandemic and restricted working of subordinate 

courts by Hon'ble High Court of Delhi vide office order no. 
256/RG/DHC/2021 dated 08.04.2021 by video conferencing and in view of 
office order of District & Sessions Judge, North District, Rohini Courts, 
Delhi, the proceedings in the court is being done by video conferencing on 
URL https://delhidistrictcourts.webex.com/join/reader.mm03.north. 

Ld. PO is on training today. 

This is an application for issuing the release warrant of the 

applicant/accused. 

Present Ld. APP for the state through VC. 

Ld. Counsel for applicant through Vc. 

Report received from Jail Superintendent stating that as per 

their record the accused is on bail in the present case. 

Since the accused, as per record of jail is "on bail" in the 

present case, there is no need to sent release warrants in the present 

case. 

Accordingly, the present application is disposed off. 

Copy of this order be sent to all quarters by way of e-mode. 

Mayank Goel 
Digitally 
Signed by 
MAYANR 

Link MM-03:North: Rohini MAYANK GOEL 
GOEL Date: 

2021.06.19
14:44:24 
+ O530 

19.06.2021



FIR No. 440/2021 

PS Alipur 
U/s 279/337 IPC 

19.06.2021

In Court through Video Conferencing 

In view of corona pandemic and restricted working of subordinate courts by Hon'ble High Court of 

Delhi vide office order no. 256/RG/DHC/2021 dated 08.04.2021 by video conferencing and in view of office 

order of District & Sessions Judge, North District, Rohini Courts, Delhi, the proceedings in the court is being 

done by video conferencing on URL https://delhidistrictcourts.webex.com/join/reader.mm03.north. 

Present: Ld. APP for the state through VC. 

Ld. Counsel for applicant through VC. 

This is an application under Section 451 Cr.P.C. for release of vehicle Ecco bearing No. 

DL 8C AW 8948 on behalf of the registered owner. 

Reply has been filed stating that there is no objection for the release of the vehicle. 

Heard 
In these circumstances the aforesaid vehicle be released to the applicant in compliance of 

judgment of Hon'ble High Court in Manjeet Singh Vs. State (Crl. M.C. No. 4485/2013 and Crl. M.C. No. 

16055/2013) subject to the following conditions: 

1. Vehicle in question be released to its registered owner only subject to furnishing of 

superdarinama to the satisfaction of the concerned SHO/lO; 

shall prepare detailed panchnama also mentioning the colour, appearance, Engine No. 2. 

Chasis No., registered owner and other necessary details of the vehicle; 

3. IO shall take the colour photographs of the vehicle from different angles and also of the engine 

no. and the chasis no. of the vehicle; 

4. The photographs should be attested and counter signed by the complainant, accused and the 

applicant. 

Copy of this order be sent on the whatsapp of Ld. Counsel for the applicant.

Digitall signed by 
MAYANK MAYANK GOEL 

GOEL Date 
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15:30:366
+0530 

Mayank Goel 
Link MM-03:North: Rohini 

19.06.2021 


